CENT&&L ABMINISTRATIVE THIBUNAL
"~ PRINCIPAL BENEH '

C.P, NQ.&?/OE
- in
0.4, NO, 233&/94

HON'BLE JUSTICE CHETTUR SANKARAN NAIR(3), CH&IR%&% |
HON'BLE SHRI'R.K.AHOUIA, mamasa(a} , L

New Dslhi, this 26€th day of September, 1956

C.P.W,0, Hindi Translators'
ﬁssociatlen th rough

its General Secretary

1.P.Estat ~“8 Lircle No, V1) :

M3 .0.Bhavan . ~

NEW DELHI - 110 0p2. : +se Petitioner

(By Shri u.,C.Vohra, &dvccéte)
Vs,
Union of Incia: through

1. Mr, C,Ramachandran
Secretary
Ministry of Urban Development
Nirman Bhawan
NEW DELHI - 110 011.

2, M, K,K.,Madan
Chief Engineer/Director General
- CoPoliaU,, Nirman Bhawan

NeEl uELHi - 110 011, ces Eespon@ants

(By Shri K.C.B.Ganguani, Advocate)

CROE R(Bral)
Chettur Sankaran Nair(J), Chairmen

Petitioner complains of discobedience 0ﬁ this 7
Tribunal's order in OA No,2384/94 to the effect
“O,hk, is disposed of with the directieh to the
respondents to make all effqrgs to see that the
Staff Inspection Unit submits their rebgrt ui%h

the utmost expedition and upon the receipt of the

cont’dj. .. 0;2/"'



-l

Staff Inspectén Unit's report, the respondents

- should also take a final decisién as expeditiously

28 Pogsible W, According to the learned diﬁnsel
for the petitioper, these directions atleast inftheir:
spirit have been viélated. In znsuer, chunsel

fér respondents appearing on notice, submits that

Call effgrts have been made to implemsnt the

dBbservations in their truwe spirit and concrete
action will be taken within six ménths From today.
We rechbrd this submission and find it,unne¢essary
to prdceed furthér in the matter., Centempt
Petition No.87/96 is dispd@sed of eccerdingly.
Notice dssued to the respondents shall staﬁd

discharged. N@& costs.

Dated, the 26th September, 1996.

R&{ula'vj - s }J [NV }C' W L b m; i N
{ RB.K.Ahaodd) ( JustigeC.3ankaran Heir)
Member (R} Chairman ‘





